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SHRI BHUPINDER SINGH: Sir, let there be a discussion on this.
MR. CHAIRMAN: Please sit down. ...(Interruptions)... Stop agitating.

SHRI BHUPINDER SINGH: Sir, let there be a discussion on this.

...(Interruptions)...
MR. CHAIRMAN: Please sit down. Question No. 108.
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Arrest of ISI spies in the Army
7*108. SHRI HARIVANSH: Will the Minister of DEFENCE be pleased to state:

(a) the number of persons apprehended in the Army, on the charge of spying for
ISI;
(b) whether spying had already existed in the past or it has come to the fore

recently; and

(c) what are the areas regarding which spying has come to light, so far, and the

reasons therefor?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) to (¢) During the last three years and the current year, three serving Army
personnel have been arrested for alleged involvement in spying activities at the behest of

Pakistan Intelligence Operatives.

Such incidents of spying have existed in the past also. Service personnel are regularly
educated on the modus operandi being adopted by the Pakistan Intelligence Operatives.
Further, such spying activities are related to providing defence related information like
Army deployment, movement and training exercises, appointment of senior officers,

formation sign, tactical number etc.
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establish §% © and the are cases also filed on them. In cases of Army, the current

serving people have been mostly terminated from services after conducting proper court
of inquiry. In case of Air Force, there were two people who were monitored by Air

Force and their services have been terminated.
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SHRIMANOHAR PARRIKAR: I think, the questions are different. This is regarding
serving Army officers and it refers to the last three years. I stand by my question that
serving three Army officers have been arrested spying for ISI. Seven ex-Army personnel
have been arrested besides these three. They are ex-servicemen. They are not serving

Army personnel.
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these personnel, who have been arrested, they are normally not very high ranking

officers. They are Army personnel who are basically Jawans and JCOs, and many of
them have been trapped into these activities. So, we are sensitizing Army personnel on

not getting into or falling into the trap.
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SHRI MANOHAR PARRIKAR: Against them, cases in District Courts, under
various Sections of IPC are pending. U B AT 3T 7 foafag v & EIES W a9 o1
Eb_\??[ o <& 71 feaf &= T af requirement 2l We have also given them
punishment like one person has been sentenced seven years' rigorous imprisonment. As

per the law, whatever provisions are there, we follow them.
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tTransliteration in Urdu Script.
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ATl #, the cases are going on. Since they are not completed, we are not aware as to

how many will be punished. That will be known only after the process is completed.
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MR. CHAIRMAN: Can the information be collected and given?

SHRI MANOHAR PARRIKAR: Sir, the question pertains to last three years. In
respect of these three years, everyone has been punished under the Army Act either by
termination or by rigorous imprisonment. Sir, chargesheets have been filed. The cases
are going on in the Courts and punishments have not been awarded as yet. But there are

chargesheets filed against them.
Advancement in reporting time for air travellers at airports

*109. SHRI AK. SELVARAIJ: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that in view of the recent security alert in the country after

the Pathankot attack, air travellers will now have to report at airports much earlier;

(b) whether it is also a fact that Air India had asked its passengers to report three
hours before their flights scheduled departure time, if so, the details thereof; and

(c) whether it is also a fact that the enhanced security remained in place only up
to the Republic Day?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) to (c) A Statement is laid on the table of the House.

Statement

(a) There is no laid down regulation on the reporting time for air travelers at
airports. It is the operational requirement of the airlines to suitably inform air passengers
to report at airports early so as to make it convenient for them to complete all procedural

formalities including security checks before they board the aircraft.

(b) With aview to avoid inconvenience to air passengers due to the recent security

tTransliteration in Urdu Script.



